
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 21/09/2026
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In the Madras High Court

Case No : Writ Petition No. 4239 Of 2026

Saraswathi APPELLANT

Vs

District Collector And Others RESPONDENT

Date of Decision : 17-02-2026

Acts Referred:

Citation : (2026) 02 MAD CK 1758

Hon'ble Judges : Abdul Quddhose, J

Bench : Single Bench

Advocate : R.Thirumoorthy, D.Ravichander

Final Decision : Disposed Of

Judgement

Abdul Quddhose, J

1. This writ petition has been filed seeking for a direction to the second
respondent to carry out the name correction in UDR patta for the property
morefully described in the prayer to this writ petition, based on the petitioner’s
representation dated 14.01.2026, within a time frame to be fixed by this Court.

2. The petitioner seeks for correction of the UDR patta for the property morefully
described in the prayer to this writ petition. According to her, the name in UDR
patta has to be corrected. The petitioner had given a representation dated
14.01.2026 to the respondents. Since the said representation has not been
considered till date, the petitioner has filed this writ petition.

3. Mr.D.Ravichander, learned Special Government Pleader, accepts notice on
behalf of the respondents.

4. No prejudice will be caused to the respondents, if the aforesaid representation
of the petitioner is considered, on merits and in accordance with law, after
hearing the objections if any from the neighbouring land owners as well as any
other party whom the respondents deem it fit to enquire, within a time frame to
be fixed by this Court. Accordingly, this writ petition is disposed of by directing
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the second respondent to pass final orders on the petitioner’s representation
dated 14.01.2026 seeking for correction in UDR patta for the subject property,
after hearing the objections if any from the neighbouring land owners as well as
any other party whom the second respondent deems it fit to enquire, within a
period of 12 weeks from the date of receipt of a copy of this order. This Court is
not expressing any opinion on the merits of the aforesaid representation of the
petitioner. No Costs.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/saraswathi-vs-district-collector-and-… Page 2 of 2


